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A,) /ic;to estnblislr atirl bcorporntc rr Ut~iversil-v for the rieve/opnrent ~Jl~orricul- 
tlire, foreslrv and nflicd sciettces iti fltc SIare qf Hitanclza/ Prnrlcsh. 

*- 
Whereas i t  is cxpedjent t o  establish and incorporotc n University for 

the development of horticulturc, forcstry and allied scicnccs, and filottcrs 
rclated thureto in the Slate of Himachal Prabesh. 

BE it cxlctcd by thc Legislative AssernbIy in the thirty-sixill Year of the  
Republic of lndju as follows :- 

1. Short titlc. ~ ~ t e n t  sad corumcncen1cnt.-(1) Ths Act nrdy be called 
t h e  Dr. Yashivant Singh Parmar Univcrsity of Horticulture and Ft~restry 
Solan Act, 1985. 

(2) It: cxtends to thc whole of thc S t ~ t e  of Himachal Prabcsb. 

(3) It shall bc deemed to havc come into fotcc on the First dn y of 
Deccmbcr, 1985. 

2. Definitions.-ln this Act, unIess the context otllerwjse rcqujrcs,- 

(a) "Academic  council"^ means the Academic Councjl of tlie 
University; 

[b) " k t * '  means the Dr. Yashmant Siilgh Parmar Universir~ of 
Aorticultuie and Forestry SoIan Act, 1985; 

(c) 6Lallizd sciences" jncIudc nlushroorn growing, sericult~~rc, apiculture: 
hops and other basic and applied sciences connected with 
horticulturc and forestry. 

( d )  "appointed day" means the day appointed undcr sub-sec?ion (3):, 
of sesiion 1 for the comncncernent of this Act; 

le) "au~liority" mzaas any authnrity of the University as spccified i l l  

section 9 of tbc Act ; 
Cf) "Board" means the Board of Management of tbe University as 

co,lstitutzd under section 10; 
(g) "Board of studies" means n Board consisting of Heads of Depart- 

rncuts of a college under the Chairmnnshjp.of the Dean. 
(11) "Ci~auccllor" means t hc  Chancellor of the Un1ver;ily : 
( i )  L'~~:Iege'' means a consticuent collcge of  t h e  U n i ~ r s i t y  un-tier the 

direct control and managemzrrt of the Board arid rllz Principal 
Executive Oficcr of the Urliversity whether. Ioco~cd at the head- 
quarers, campus or elsewhere; 

(j)- "Db:an" means of Dean of iIie college; 
( k )  "~\;tcnsioit" means the educational activities concernrd with tbc 

training of orcjlardjsts, farmers and olher groups serving hortj- 
cutture, forestry and allicd scirnccs i n  improved horticultural and 
forcstry prnc ticcs atld the various phases of scien tjfic tech;ioIogy 
rc1.1~cd to horticulture and horticuliura1 and foreary production G 

jnci udidg posr-harvest technology and marketing ; 
( I )  "faculty" mcan-i the teaching. .research and extcnsivll stafT of thc 

Uuiversity, ij~cluding all rnenlbcrs of the staff having thz r ~ n k  
of tbc Assistau t Professor and above ; .=- 





(aznl "university" lneansthe Dr .  Yashwant Sing11 Parmar University 
o f  Horticult~~rc and Porcstry Solnn as con6litutcd under the 
Act: and - 0 

( zb )  "Vice-ChanceIlor" means the Vice-Chancellor of the University. 

3. E ~ t a b l i s h r n c ~ t  an3 in:oroo:ation of thc University.-(1) There sIlalI 
b,: co  ~st i tuted in ths State of Hio~achnl Pradzjh a U~~ivcrs i ty  by t ! ~  nnnlr: 
orthe "Dr. Yns'lrvai~t Sing11 Pnrnlilr University of  Idorticulturc: and Forestry 
so la^^." 

(2) The Erst Chancellor? the first Vice-Cl~ii;~~cdlor, the f i ~ s t  nlcmbcrs of 
the Board of Marl-~gement and th? Academic CounciI and other authorities 
aad of icers 3s sclforth in this Act ur as pprovidsd in the Statutes and al l  
persons who may herearter hccon~c such officcrs or nlerr~bers or autharity 
so long as they continuc to lllrId snch office or membcnhips, sl~all constrlutc 
a body corporate by the nnm: of the Univcrsjty specified in 
sub-section (I). 

(3) The Univcrsjty shall be A b d y  corporate having p=rpetual succession 
and a common seal and shall sue and be sued by the said name. 

(4) The University shalt bs competent to acquire and Iiotd property, 
both movable aud irnrnovab!~ by way of purchase, lease and exchange or 
utharwise, and to sell or otllerrvisc tansfcr any movablc or inlmovable 
property which may have bcrome vestcd in or have been acquired by it 
for  th;: purposc of t hc Univzrsity, and to barrow moneys from the Ccnrral 
G o v e r n w ~ r l ~ ,  StateGovernment or .from anycorporatc body approved by the 
St'ltr. Gclvernrnenr and t a  contract and do all things necessary for the purp 
pose of I his Act: 

Providcd tha t  no imrnovablc property of the University shall, except 
with the prior approval of the Govcrnmcnt, be transfcrred by thc Board 
o f  Management, by way of sale, [ease, mortgage and gift only, nor shatl 
any money bc borrowed or advances be taken on the security thereof. 

(5) The hzatlquarterc of thc Univcrsit-y shall be ~LI Oachghat Solan - The 
University m3y also establish an office at the seat of the Government. 

4. Tarritoriql JltrisJittion.-(1) Wit11 rcspcct to leaching at rhe Uni- 
vzrsity or c31leg~ I:vel, rejcarch and extension education programnlc in the 
field of horticulture and forestry a.;*broadly defined ia this Act, the territorial 
jurisdic~ion and responsibility of the University shall cxtcnd to thc entire 
State 01  Hirnqchal Pradesh. . 

(?) The Unive~sity ,nay assume rzspnnsibility for the  maintenance of 
horlrcultaru, forestry, ap~culture, sericulture and mushroom training 
centres and research and experimental stations and for  the prograrnnles 
of training of field extension wur kers therein and Fnr the c~tablish?rent. 
dcvzlupmznt, and operation of horricdtural and  forestry polytcchn~cs a5 5 

may bz required in various parts of the State. 
, . : 

(3) A11 coUcg~5, all rsearch and expcrirncntal r t~t ioos,  and other ins- 
ti tutiou~ cotni~~g uridcr the jurjsdjclion and authority of thc Horticultural r. 

Complcx, shall bccomc constitucat units of the University under the full 



rnanagemcnt and control of thc University oficcrs and authorities. No 
unit sIta11 bc recogniscd as affiliated unit. 

C 

(4) Notwithstanding aflytliing in any other law for tlie time beingin force, 
no educational institutisns situated withjn thc State and run by thc Him?.chal 
Pradesh Krishi Vishva Vidyalaya,imparting irlstrucrions in horticulture and 
forcstry a3 defined by the Act for Dac!iclot's degree and above, shall be 
assocjarzd in any way with or be adnlittcd to any privileg~ of any other 
University incorporated by l aw  i n  India and snclr privilege granted by any 
such url~er University to3 any cducntional institution within the State prior 
to thc appointed day, shalI be decn~cd to be withdrawn on the commence- 
ment of rhc Act. 

(5) Thz University shall hnvc exclusive jurisdiction tl~roughout the 
whole State to provjdc for teaching, reqearch and extension education in 
horticulture and Forestry as dc6nv:d i n  the Act, and notwithstanding any- 
thing contained in thc law relating to incorporation of any other University 
in t.be Stale. no other University, shall he cornpctent t o  providc for teaching, 
research and extension education in honiculture and forestry in the State. 

(6 )  No U~iversity other than the University incorporated undcr this 
Act shall be compe t~ l t  to award any degree For research in horticulture 
aild forestry csrried on i n  the State nnIess registered For such degree 
b=. for~ the astablishmcnt of the University. 

(7) The University may h a w  collaboration in research projects with 
other Univeni tics having multi-disciplinary approach, central and State 
institu ions. 

(8) 0.1 the establishmsnt of tl iz Uoiversjty under this Act in the State, 
the assets and IiablIi ties of the Hiniacltal Pradesh Krishi Vishva Vjdyalaya 
pzrtaining to its Solan A ~ ~ i c u l t u r ~ l  Complex shall stand transferred to and 
slidI vest in  sucll Univors~ty. 

5. Objects of University.-Tbe Univcrsity shall be deemed to be 
8 established nnd incorporated for tllc folIowing purposes, namely:- 

(1)  malung provision for imparting education in horticulture, Forestry 
and other allied brartchzs of Icarning and scholarship, which the 
University may find necessary to include; 

( 2 )  furtheringthe advancement of leafdinghand prosecution of reswrch, 
bsth badc and applied, particularly In horticulture, Forestry and 
other allied sciences ; 

(3) undertakins the extension of such sciences specialty to the  rural 
people of th* Statc; and 

(4) such other purposes as the University may from time to time 
dcterminc. 

6. Admission to the Universities.--(l) The ~ s ~ i v c r s i ' t ~  shall, subject 
to thz provisions of this Act, and th: Statutzs, be open to nIL persons : 

Provided that nothing .in this section shall- 
(a) rcquire the  U:~iversiry to admit t o  any course of  study any person 

who does not 111cet tbe prescri bcd acadernic standards for admission 



to O F  to  retain 01 ~ h :  I O I ! S  o f  ;I12 Uilive 5-ty pctsons wl~ose 
acalz.ni : r z ~ o r d j  arc btk lw  th: it?inimurn :;~;~ndar-ds required for 
the nlv?rJ ora dzgrez or w!?osz p::sonaI coniiuct is 5uch as to b: .) 
prejudtuci~l to the plrposrs of t11z Univcrsity or to thc r iqh t i  atid 
priviIe:es of othcr ctudcnts and  ,;t:~fl. 

(b)  bc dezmed io require..the Univcrsity to adruit to a n y  coursc of 
study a larger number of  students tila11 cat1 be accomtnodatcd in 
t hc tcaolii ng, resenrc!i and extension prograa 21s o l  thc Univcl+sity 
or i n  any particularcoHege or del~artment as dcter1:iincd by tlic 
Academic Council. 

( 2 )  Subj?i=cr to the forcsoing prilvi;ions, ;he Univ:i.sity shsll, according 
ro tb.: d5:isian ot' the Board, reserve seats i r ~  colleges ha. scheduled castes 
nnd 5-:hedulzd tribcs, providsd that no sucl? person shall be entitlcd 10 
ndmir.tcd to thc University. unless he incet; thz shndards for admission 
Inid  town by th? UrJvcrjity in rcspect of s ~ c h  cnndi llarc!;. 

7. PO\TCTS and functions of the University.--Tile Univcrsity shall have 
[he following powers and fi~nctiorls, noruc1y:- 

11) to provide for instructions ~ I I  11or~i:ulrure and forestry as broadly 
defined, and any othcr allied brans les of lea;~lingas t he University 
may deem fit; 

(2) to provide for conduct of rcsearcb in horticulture and forestry 
and ollied branches of learning; 

(3) to provide far dissemination o r t h z  findings ol'rzscarch and techni- 
cal inrormation t hcough an exte ~ s i o n  education. programme ; 

(3) t o  institute degrees, .diplomas, ctrtificates and other acadenlic 
distinctions-; 

( 5 )  to institute courses of study and-3old examinations and confcr 
degrees, diplomas, certificates attd other academic distinctions 

- on pcrsons who haw:- 'r 

(a) pursucd a course of- srudy as prescribed , or 

(h)  cdrricd out reii: ~rc!i in the  Univt:isity or institut'ion rccoznised 
i n  this 6:hslf by til: U.livd~jity, ;IS may b: prscribed;.  

I 

(6) ts C O ~ I ' C ~  hsnorary degrz:s :rltd othcr distihctions as may be 
przscr bzd ; 

(7) to provide Icctures and instrnction j for field workers, orcbardihts, 
farm:;;. village l tsdcrj  and othcr 3crsons not enrolIcd as regular 
students oT the University and to grant ccrtilic3tes to them as may 
be prescribed; 

(8) to c3-operatc with other Universities and au thoritjcs i n  such mnlluer 
and for such purposes as tli; Uni  lrzrjity 11iny determine, subjzct 
to t l l c  li iiitations set forill in s e z t i o : ~  4 o,f . t!is . Act; 



( f0)  to nlairitoia labora:ories, libraries, research stations and institutions 
and mu~turns for t e ~ d l i n g ,  research and extension. .education;. 

Y (I I )  to indltute teaching. research and extc~~siou rducmion post and 
to make appointm~nt:; thereto ; 

. (12) to-create ndrninlstralive, ministerial and otherposts and tornakc 
appointments thercto ; 

(1 3) to' institute and award fellows hips, scbolarsI~ps and prizes in 
accordarice wit11 ti?(: Statures; 

(I41 to. institute and maink~in  rcsidentinl acco~lle~odation f ~ r $ t . ~ d e n t s  
and s t a r  of the University; 

(15) .to fix, de.rll;~nd and rezcive such fees and other chargcs as may he 
prescribed ; 

(1 6) to supervise and control the residence, conduct .and discipline of 
the studenis of Univc~sity and tu make arrangements for 

their health and welfare. 
(17) to determil~e qualific;.tions for tcncl~ers and ta recognise persons 

as qualified i o  give inrtructions ill a college or to carry out research 
and extetlsiorl educatian in horticiilture, forestry and allied sdcnccs ; 
and 

( 1 8 )  to do all such acts and things, whether incidental -to thelpowers 
aiorcsaid or  nor. as nlny bc requisite in nrder to further the object 
of the University. 

$. Visitation and inspection.-(1) The Chancellor shall have tbe right 
to muse an jnspection, to be niadc by such person(s) as he may -direct, of 
the University, its buiidings, l;~boratories, libraries, muscunis, ,workshop: 
and equipment and any institution, cdluge or hostel maintained or.adminis- 
tered by the: Univccsity of thc teaching andother work conduc(ed by the 
Uni~ccrsity or under its auspiccs.and or thc conduct of any other functions 
af  ti^^ Univcrsity, and to caus: an inquiry to be made in respect of any 
mairer connected with administration and finances of the University. 

(2) 'l'he Chanccltor shall, in cvery case, giva due notice t o  the University 
4 of his intention to  causcan inspe:ii~n or inquiry to bemade and the University 

s l ~ n l  l be en titled tn apl: ojnt a rc,,resentntivc who shall Iiave tI~c right to be 
pres:nt and be heard at: -such i i ~pec t io i~  or- inquiry. 

(3) Thc C h a ~ ~ c e l l o r ~ b h l l  communicate,to the University -the rcsults 01 
sucb irlspection or i i i ~ u i r y ,  anti may. aEt'tcr as certaininglhe opinion thereon 
or tile Univcrsity, advisc; thc Ilfiiversity upon the action to  be taken and 
fix a time limit Tor takiog such action. 

(4) The Urlivcrsity shall. wi:hin the time li&t so .fixed, :r.cpport to the 
C1l;tncellor 111e action which 'has been taken or is-proposed to be taken 
on the advice tendered by ,the ChanceIIor. 

( 5 )  Thc Chancellor may, ,.where. action .has not becn:taken by..the 
University to t11c satisraction of '~bc  Chancellor within the time !limit fixcd 
a11d aftcr cor~sideri~lg any expl iilation furnished or represqatation made 
by the University, issue such directions.as the Cbanccllor may jbinF.fit and 

9 U nil'crsi ty shall comply with such direclions. 



(6) ' Not ~i thutawding anytiling contained in thc ptece&ng sub-sections t 
of this sic~ion, if at any rime thc ChancelIor is o f t  be opinioa tbat the affairs of 
thz University arc not managed in f~~r.th;rencc of  the objects of the d 

University, or in acco~dancc with the provisions a f  the Act, and thz 
statutory regulations or the special measlrtes dcsirnble to maintain the 
ztandards of Uni~ersity~teaching, examination, rcscarch or extencion, hemay 
indiatc to the Univcrslty any matter in regard to which hc desires an 
explanaiiofl, and mU. upon thc University to offer such explanation within 
such time ;is may bc specified by the Chancellor. If the Uuivcrsily fails to 
o a r  any explallation within the time specified or offers an explanarion 

. which, in t h e  opinion of the Ch~nccUor, i s  unsatisfactory, the Ch~ceIIor  may 
issue such instructions as appmr to him to be necessary and desirable in the 
circumstances oftbe case and may excrcisc such ppowcrs as he may consider 
nemssaty for giving effect to t hcse instructions. 

(7) The University shall furnish such information relating to the 
administration of the University as thc ChallcclIor may rcquire. 

9. Authorities.-The following shall bc the authorities of-the University 
namely :- 

(i) the Board ofMmagcment; 
( i i )  the Academic Council ; 

(iii) theBoardof'Studias;and 
( i v )  such othcr bodies of the University as may bc dcclored by tlt: 

Statutes to bc the authorities of the Univcrsitp. 

10. Constitution of the Board of Management .-(I) The Chancellor 
shall, as stlm as m a y  be afrcc the first Vice-Cl~nce~Ior is appointed under 
smtion 19, takc action to constituteIhc Hoard of Managemat. 

(2) Thc Board shall consist ofthe fullowing, namely :- 

Ex-Officio members: 

( i )  thc Vice-Chan~elIor; , 

l i i )  thc Vice-ChanccIlor of tbc Himachal Pradesh Kris hi Vi~hva  Ir 

Vidyalaya ; 
(iii) the Agricultural Production Commicsioner to  the Government; 
( i v )  the Secretary(Finanoe) to thc Government ; and 
( v )  three Hcads of Government Departments of Horticulture, Forests 

and Agriculture; 

Other members: 

( v i )  trvo eminent scientists, u~le  in horticulture and the cthcr 
' in forestry, to be nominated by die Chancellor; 

(vii) two progressive orchardist.: or farmcrs to be nominated by the 
Chancellor ; 

(viii) one repres nrative of the Gib~ l  arm, of the State who h a 3  % 

interest in scientific orcharding or scientific forestry to bc 
nominated by ihr: Cllanccll~c ; 

' (id one outstandirg womar social workcr. plefcrably having back' t 
ground of rural advancement to be nonkated by tbe Chanct llor ; 



) a bistinguisficd ~ngineer to be nominated by the Chnccilor; 

( x i )  a rc~;afonrative of thc Indian Council of Agricultl~ral Rcwalch ; 
(,rii) one reprcscntativc of tbc teachers and one reprcs~tativc of 

the lion-teaching employees of the University to bc appointed 
for a gcciod of onc year at a timc in the  nlanncr prescribed by the 
Statutes; and 

(xiii) two Mambzn 06 the Lcrgislativc Asv:mbly to bc el*ctrd by the 
Lsgislativc Asseinbly in the manner to bc prcsciibzd by the 
Speakor. 

(3) The Registrar shall bc the non-member Sccictary of the Board 

(4) The term of-ofice of the dlembcrs o f t i ~ c  Board oth~r than the e.u- 
oflcio mcm bzrs and the meul bers retbrred to in clausc (xi i )  of sub-scction (2) 
shll bz thre years. A member shall be cligibb to serve more than onc 
term, b~ the ficst Board, the mmbors other than P X - O ~ ~ ~ C ~ O  membcrs and 
ths mcrnbzrs rcfe~rcd to in clauses (xi i )  and (.\-iii) of sub-section (2) shaU 
draw lots with t h r ~ e  ~crving for one y a r ,  three for two ycars and thc 
remaining two foi threc ycars. Therc after, thc term of mcmbcrs, who arc 
nominated to succced'them, shall be threc ywrs. 

(5) A,memhr of the Board may resirphis ofice by a notice, in writing, 
addressed to the Chancellor of thc University. 

(6) If, for any reason, a vacancy occurs in the office of a non-o6cial 
member of tho Board, tho same may be filled by appointing or nominating 
another person thereto, as the c n z  may be for rhe unexpired term in 
hccordancc with tho provisions ofthis section. 

(7) Eight member> of the Board shall form quorum for a meeting ol' 
the Board: 

Provided that if a mzaring, OF t h e  Baard i s  adjourned f o ~  want of 
quorum, no quorum shall ,bc n&easary ar the next meeting f o ~  the transac- 
.tion ofthe Same business. 

I 

(8) The Vice-Chancellor shall be the Chairman of the Board. 

(9) The mcmbcrs of the Board shall not be cntitld to receive any 
remuneration for &e wrfocmance of their functions under this Act.except 
-such daily and travelling aIlowancesas may bc p';escri bed: . . 

Provided that nothing herein shall affe:t ' thc crnolarnents or othcr 
conditions o F scr%-ice of the Vice-ChancelIor. 

(10) On and from the appointed day, the members of the Board of 
Management of thc Hirniichal Pradesh Krishi Vishva Vidyalaya for rhc 

-Solan AgricuItural Complex shall be decmed to have vacated their office 
as such. 

(1.1) No oficer or orher employws of the University shall k 
eligible to be ,a member of the Board under clauses (vi), (vii), (will), ( j - ~ ) ,  
( x )  and (xi) of su b-section(2);. 

I 



11, Power3 and duties oI the Board..--(I) The Hoard shall exercise and 
p;fcarathe fdil0iVing pobVdr5 and functio3s1 namely:- 

(d) to  review and c~nsidsi the financial requjremcnts and estimates 
for thc Uuivecsityand approveits budget; ' ' ' 3 

(b) to make appointments to the posts ii~ accordance with the 
provisionsofthe Act; . 

(c) to pravidc for th? ad-iniskation o f  any 'fuuds plac:d a t  the 
disposalof the University for thc purposes intended; 

(dl to arrangz for the in~ostmcnt and withdianal of f b d s  of the 
University; 

(e) to borrow money for capital improvcrnents and make suitable 
arcangemcuts for its rCp~ymc~lt . ;  

(f) to provide for a c c q  ting, - acquiring, holding ,and disposal of 
property on behalf ofth5 University; . . . 

(g) to direct [he form and use of the common soal of the University; 
. ( / I )  to ap?oint such committees, eithci standiog'or temporary, as the 

Board rnxy con~idcr necessary, and establish the .terms of 
. rcf~ienccs thereof within the limitations of the Act or  thc Statutes ; 

(i) to determine and rcgulato all 'p dicics rrehting to tbr: Unive'rsity 
in accordance with this Act nr the Statutes; 

' 

( j )  to makc financial provision foriastruction, teaching and trsining 
in sach branchc3 of learning and courses of study .as determind 

by the Academic Councii ~vithin thc pixrposeb of this Act, 
and foi rzsoarch and for the advancornerit and dissemination 
sf linowlcdge; . . .  

(k) to provide for the establishment arld rnaintenanci of' coIlegcs, 
hostcls, Iaboratodas, expzrirnental farms and othcr facililics 
necssliy for carlying out lh: purpos2s ofthis Act; 

( I )  to make provision for inslitu~ing and conferring degrees, 
diplomas, csrtificates and other  academic distinctions; 

(tn) to p;.~vi.!: fdr ini~itution, msintenapc: qnd award of  scholar- 
ship, feIlawspips, srudentshlps, medals, prizes, etc. ; , 

(11)  to rlcc?pk, on bahaIf of th5 University, trusts, bequcsts 'and 
donations: 

. - . . , - 

(0) to meet it such time; and i n  such places, as often as it may deem - necessary: , . . .  . .  , . ,  

:Providrd that a regular m5ating of the Board shall be heid .at least oncein 
. everYthrzem3nths;and . - 

( p )  to rcgulate and dctermina all maltcrq conczining the .Univeristy 
in acc-xdancc with the Act and tho Statutes and to exercise such 
powers and to  discharge such duties as may be conferred on or 
imp?sxi upon the Board  bythis Actor tbc Statves. . , . . 

(2). Thc Board miy ,  :fgr pird5sz; of c&&l,tatioir, invite g.rsan 
Invjng axp:ii.:ri", or s22cial knawIedg an anysubject und.:r consjderatiou 

w to attend i t s  m:eting. Such p:r;on msy spsak in and otherwise take part in 
the pro~ezdings of such . mecting bu; 5hall not b,e entided to vote, at any 
such- rnsting; An) ' pzrson so .iiivjfcd, shall be entitled, tdyuch alloivaaccs 
for;~ttcnding the meeting as may be prcscribcd. . . C. 



4 12. The Academic Counciln-(1) The Amdcmic ,Council shall be 
incl~arge of thc acadcmic affairs of the Univcrsi ty and shall, subject to thc 
provisions of thc Act and- thc Statutes, supcrintcnd, direct and control 
and to bc responiivle for the maintenance of standards o f  in: t~ uction, 
education and cxanunations and o thcr mat tcrs connected with tile con- 
ferment of deg-ces or  awald of diplomas, ccstificates and shall excrcisc sllcIl 
other powers and perform such other dutics as may bc confcrrcd or 
imposed on i t  by thc Stztutes. Tt shall advise the Vicc-Chancellor on a11 
academic matters. 

(2) The Academic Council shalt consist of the following members 
nameIy :- 

(i) thc Vice-Chanmllor who shall be ~ I I F  es-ogitio Chairman; 
( i i )  thcDcansofthc Collegesofthe University; 
iii) the Director of Research of the University; 

i i v )  thc Dirntor of Extension Education o fthc University; 
( v )  the Director (Forestry Education), Dehradun ; 

(v i )  the Librarian ofthe University; . , 

(vii) the Studcnt WclfareOficcrofrhe University; 
(viii) two senior-n!ost Profcssors from each college for a term of 

: two years, by rotation ; 
(ix) not more than two eminent scientists one of horticulture and the 

other of forestry to be nominated by the Vim-Chancellor, for 
such periods and in such manner as  may bc prescribed so as to 
secure- adequate represeptation .of different aspccts of horticul- 
ture and -forestry; and 

(x )  thc Registrar shall bc 'ex-ofiicia Secretary ' of the Acadernic 
Council. I 

F.. 1.; , 

(3) Onc-third of the number of members of the ' Academic Council 
shalI form a quorum: 

Provided that if meeting of the Acndcmic CounciI is adjourned for 
1 want of a quorum, no quorum shalI be neceTsary at fhc r cxt meeting for 

the transaction oftha same busines?. 

13. Powers, functions and duties of the Academic Council.- (1) The 
Academic Council shall, subject to the p ro~s ions  of h i s  Act 'md thc Statutes, 
have general control on teaching and othcr -educational progarnmes, 
within the University, and shall be responsible for the maintenance o f  
standards thcreo f. 

(2) It shall have power to makc regulations conaistcnt with tbis Act 
and the Statutes relating to all academic matters sabject to its control and to 
amend or repeal such regulations. 

(3) In particular, and without preiudice to the generality of thc 
foregotnguo wers, the Academic Council shall have power to ,- 

( i )  advise the Board oh all academic matters including the control 
and management of  libraries ; 

(ii) mab recommcndations Tor the institution of new colleges, 
departments, .cxpcrimental station, sub-stat ion , .pro fessorsh~ps, 

. - -associate professorships and other teaching posts ~ncluding posts 



in research md exlension education and in regard to .the dutitsn + 
thereof; 

(iii) formulate, modify or re~isc sditmcs for the constitution or 
rcconstitutiofi of dcpart~nents of r caching, rcscarch and extension 
cducaiioa ; 

(ii,} make regulations regarding the adrnission,of siudats .to thc 
University, and dctcrmine I h c  number -of students to hc 
admittcd : 

(1,) makc r zgu ta t jo~~s  reIating lo rhe courses of study leading ro 
degrees, diplomas and certificates; 

( v i )  make rewla t io~ :~  relating to the conduct o f  cxaniinations and 
to maintain and promote standards: 

( r ' i i )  make recommendations regarding post-graduate teaching, 
researcll and extcasion education ; 

(viii) make recon~mcndations regarding the qualifications to bc 
prercri bed for teachers in thc University ; 

( i x )  recommend to the Board t h e  conferment -of honorary degrees: 
and 

(.K) exercisc sucll otlrcr powers and perform such other duties as 
may be conferred-or imposed on i t  by or under thc provisions 
of this Act. 

14. The Board of Studies.- (1) The existing faculty of horticulture 
and forestry of Himacbal Pradrsh Krishi Vishv.3 Yidyalaya may furthcr 
.bc split into differen l colleges according to requirements. 

(2) Each college shall comprjsc such dcpartment of study as nia!' bc, 
ptaxribed by the Statutes. . 

(3) (u) There shall be a Board of Studies for each collegr: of the 
Un iversity. . . 

[b) - The Deans of various colleges shalI be the Chairmen of the rcs- rl 

pective Board of Studies and Heads of the Departments of the collegc 
shall be the membsrs thereof. 

(c) The Vice-ChancclIor may nomidate on thc Board of Studies such 
other teachers nf related subjccts or sciences frqm the same or other colleges, 
as he may dean fit. 

(dl The dillies of such Bocril of Studie: shall bc to p r ~ c r i b c  sylIabi 
so as to ensurc integrated and well balanced courses of stndics and other 
related matters eoucerning acadeniies, 

(4) Each dcpartment of' the college shall have a Head whose appoinr- 
ment, powcrs aud dutios shall'ba, ,as may,ha prescrihed'by the Statutes, and 
who shall bc responsible to the.Dzan for the propen o r g ~ i ~ t i a  andwor king a: 

of the dcparbcnt and shaU be respoflsiblo to the Directors of Research 
and Extension Mucation, respectivcIy f ~ i  the rc:earch and extensinn 
education ei~trustcd to his dcpartm ent. ' 

( 5 )  The Board of  Siudics b h i 1 1  perform such fbnctions or discbarge 
such d~lties ns may be con Fcrred or im7oscd up311 tl~ern by thc Statutes, 



15. Provisions in relation to mcrnbership of aut110rities.-(I) Savc as + otherwise provided in this Act, j f a n y  member- ot hcr than e-r-nficio mem- 
ber of any authority or othcr body of the Unilucl-sity i s  unable by  rcaso:i 
clf his denth, resignation, removal or otherwise to coni~~Iere Jlis i1;11 term 
r)I oflice, the vacancy so cntucd sllall , as soon as convenicnt, be filled by 
thc appointment, clcction or nomination, as the case may bc, and Ihc pcr- 
son so appointcd, elccted or nominated, shall iill such vamncp for rhc 
tmcxpired portion of thc  (ern1 for which the member, in whose plecc snc11 
person is appointed. elected or nominated, iVould otherivisc 11ave continued 
in office. 

(2) The Chancellor, on the rcco~n~ncndat ion of thc Board, may removc 
any pcrson from membership o f  any authority of thc Univcrsi ty on the 

that s ~ ~ c h  pcrson has bccn convicted of an ~Rit'cnce inxvolving niorni 
turpitude: 

Provided that no ordcr for removal shall be passed against any person 
ivithout giving him an opportunity of being 'heard. 

(3) A person who is a member of ,my allthority of tho University as 
a representative of another body, whether of tIic University or not, shall 
cease to bc a member of such authority or body if, befo~c the'cxpiry ofthe 
term of his nicmbctshi?, be ccases to bc a ~nombcr of that other body by 
which he was appointed or elected. 

4 Whencvcr any person bewmes a nlombor a f  any authority ofthe 
IJniveissity by virtus of the ofic:: held by him, hc shall fortb\ilith ceasc to be 
a nlembei of such authrlrity or body if he ccases to liold such officc before 
the expiry of the tccm ofhis membership : 

Provided tlm t he shall not be deemed to have ceased to hoId his o fficc 
mcrely hy reason o f  his pro~eding on leave C.)r a pcriod not exceeding four - months. 

( 5 )  Any member, other than ex-oflcio members of  any authority 01' 
thc University, may resign his 'office by letter addressed to the Registrar for 
being placed bcF.>rc thc nppropriateauthority. 

(6) Any o f i c e r  of the University rvhctber salaried or otherrvjsc other 
than the Dean or the Director may resign his ofice by leitcr addressed to 
rhe Vicc-Chancellor and such resipation shall take effect fronl the dale 
on which the same is accepted by the authority competent to fill the 
vacancy or on thc expiry of three months from the datc of the receipt by thc 
Vice-Chanc+IIor. whichever is earlier. 

16. Validity and protection of certain acts.-(]) NO act or proceeding 
of any authority or other body of,tlie Univctsity shall bc invalid merely 
by rai son of the existence of any vacancy among its members or by rcoson 
of soms wrson having taken part jn the prokcdins wvha is subsequently 

h round not, to have bcen entitled to do so. 

(2) Savc as othcrwisc provided in this Act, nll acts a ~ i d  orders in good 
faith don; and passed'by the University or an). of it5 nuthoritics shall bc 



fmal and no s u i t  shall ba i nstitutcd against o; damages c l~ imsd  fi'om the 
Univcrsity or its authority for anything do~ic  or purpartcd to bc done in 
pursn;tnccof this.4ct or thc Statutrso~ the Regul:~tions. 

(3) No suit, prosecution or othcr proceedings shall lie agaiiist any 
nfficcr or other employee of the  University fnr any act done 01. 

p ~ r p ~ i t ~ d  to bc dan: ultdor this Act or the Starutc; or the Regulations 
without the previous sanction of the Board. 

(4) No oificer or other employee of the University shall be liable in 
rcspccr of any such act' in a civil or cri~ninal proceeding if the act was done 
hi good hi th ia thc course of the execution of the duties or in discharge 
of the fitnctions irnposcd by or under this Act. 

17. Officers of thc Uni~crsit!~.---The foItoming may be the officers of 
the University, nnmcly :-- 

( i )  the Chancel lor ; 
(ii) thc Vice-Chancellor ; 
(iii) the Dcans of colleges; 
( iv)  the Director of  Rcscarch ; 
(I;) the Director of Extension Education; 
(;i) the Registrar ; 

(11ii) the Finance Oficcr ; 
(siii) Estatc OEccr : 
(ix) Librarian; 
I . )  Studcnts' Welfarc Offimr ; and 
(k) such other persons in the service of the Univcrsity as may bc 

declared by the Statutes to, be the oficcrs of the University. 

18. Pomcrs and duties of the ~hanceIlor.--(I) The Governor of 
the Statc of RimachaI Pradesh shall, by virtue of his ofice, be the 
Chancellor of the Univcrsity. 

(2) The Chanmllor shall be the Head of thc University and shall, 
when present, presidc at any Convocation of the University. 

,4 

(3) Evcry proposaI td mnfcr an honorary degree shall be subject to 
the confirmation of the C h a n ~ l l o t .  

(4) Tho Chancellor shall exercise such othcr powers and perform such 
other duties as may bc wnferrcd or irnposcd on him by this Act or the 
Statutes. ' 

19. .The Vice-Chand1or.-(I) The Vie-Chancellor shall be a whole 
time o%cer of thc -University. The first Vice-Chanwllor aRer the cornmen- 
cerucnt of this Act shaIl bc appointed by the Government for a veroid of  
five ycars on such terms and conditions as the Government may determine. 
Subsequent Vice-Chanellor (5) sh11 be appointed by Chancellor on the I -  

rccomrncndations of a Selection Com~nittce consisting o f:-- 

(i) a nominee o f  the Chsn~2llor ; 
(ii) the Diructor General, Indian Council o f  Agricult rue1 Rcscarch : 

C 

and' 
{iii) the Chairman, Univcrsi ty Grants Commission. ' 



(2) The Vice-Chanc:llor shall ~lorr~laly hold oftice fur a term oi five 
years and be eligible fa r  re-appointment for anathor five pars  but not 
beyond the ags of 65 years. The emoIumtnts and othcr cianditjons of 
servic3 of the Yic5-ChancAlor shall be such as may b,: prascribed and sl~al l 

4 not vary to his disadvantagcafter his appointment: 

Provided that thu Chuctllor niay alla w him to continue in oftic: until 
his successor is app~intcd but this period stla11 not exceed one ycar. 

(3) Th:: Vie:-Chaucdlor may resign by giving a uolice of out lnonth 
in writing undcr his signaturas, addressed to  the Chancellor. Tlic 
ChancAlor n n y  wnivc oH th: pa:iod of noti= and acl;fipt the resignation 
forthrvitb in cosultation with the Sate Government. 

(4) During thc tomporary absenr;~ ol' the Vice-Chancellar by raason 
of leave, illness or any other cause, tbc Chaaccllor may, in consulta~j on with 
the State Govcrnrncnt, make such arrangcincnts for carrying out the 
duties of the Vics-Chancolbr AS hc niay declll fil. Where the post of the We- 

> Chancdlor falls pjrmwiently vacant cithcr by resignation Or othcrwise, 
the vacancy shall bc filled i n  ac:ordanc5 with thc provisions of sub-scction 
( I }  of this section and the Vice-Chancellor so appsinted shaII hold oflic:: 
for a Euli term or tilt the attainment of the ngc of 65 years, whichever 
is earlier. 

(5)  If, in the opinion of the CbauczIlor, the Vic~~Chanc:llor wili'ully 
urnits or rofusss t.0 carry out th3 p:ovisions of this Act or abuszs the pc~ w a s  
vest4 in him or  if it appzars to thc CbanczlIor that thc continuance of the 
Vicz-Chaficellor in ofict is detrimental to the intctcst of the Univcrsity, 
the Chancallor may, after cmsul!adon with the Government, by order 
rSm7ve tbe Vjce-Chancdlnl after giving him an opportunity to show cause 
against the action proposed to bz taken aminst him. 

20. Powers and du~ies  of Vicc-Cbanccllor. -(I) Thc Vice-Chancellor 
shill b: th: Prinzipal Exezltivz and hcad~inlc OFkizer of the Univcrsity ani 
~x-oflicio Chairman of the Board and the A~ademic ~ouncil .  He shallin 
the absence c fthe Chancallar, presidc at  thc convocation of tht: University 
and confer degrees on the persons entitled to receive them, 

(2) TThe Vice-Chancellor shsll excrcist: conlid1 over l h e  affairs of' thc 
University and shall bs res?onsible far the maintenance, of tkts discipline 
and order in the Univenity. 

(3) , The Vica-ChanceIlor shdl convene a meeting of the Board of 
Maaagommt and thc Acadsmis Council, unless he tempsrariIy delegates the 
power to some other officer o f t h ~  University. 

(4) The Vita-Chancellor sh1I ensure the faithful observanca of the 
provisions of this Act, the Statutcs and the. Regulations and he shaIlexcrcisc 
such power6 as may belleczssaryln that bebalf. 

(5) The Yic;-Chanallor shall bc responsible for the presentation of thn 
nnnml financial estimates and the annual- acca unts and balanw-shwt to the 
Board. 

P 



(6) ~ h c  Vice-Cha~~ullor may take any action in any enlorgellcy whicli ill 
his opinion calls fdi immediate action and he shall in such a casa and ar so03 
as may bc th:;c.~ftcr, repait his xiion to thi: authority which ivuzlld otdi- ': 

naiily have dcalt with the matte; and if the authority disngroes with th? actio:i 
ofthe Vice-Chanc.:l!or t l~c  matter shalt be refcricd to the Chancellor wvhosc 
dccision shall bc final : 

Provid2d that nothing i n  this scction shall be deemed to empower th.: 
Vice-Cbanc=llo: to in x r  any e:<p:ndituia not dl~ ly  ailrh,):ised and p:o vid xi 
$1; in  thc b~d:et. 

( 7 j  Subject to thz  p:o;lisions ol" the pi~czding sub-secdon, ths Vie:- 
'C:larc;llot ;!]all give c%':ct ta t h: aide;; of th: Boardsreg~idiag th: app3int- 
m a t ,  S : I E P : ~ ~ ~ S ~  and dismissal of  o.%z;;s, teachers and other em?loye;s 
ofthe University. 

(8) Whsrz any action taken by the Y i c ~ - C h m ~ l l o  r under svb-section 
(6) alrccts any person in the service of the University to his disadvantage, 
s dch acrion shall no: be taken unlcsr the pzrson concsrned has been givea 3 
reason;i~lr: opp~rtunitf of bcing heardand the pzrson against whom a n j  
action is p:opased to ba taken may prefer an appeal to the Board within 
thirty days ofthe dlie on which the action proposed to be taken is 
conirn!~nicatcd to him. 

(9) Th,: Vice-Chancellor shall be r~spansi ble for ths propzr administ- 
ratio? a f  1/13 Univsrsity and I j r  a dose ci-ordinauua and ialcgration of 
teaching, rasearch and exte;lsion education. 

(LO) The Vicz-ChsncJlor may appoint temp~rarily mder intimstion 
to th; Board, a suitable p:i;an for a pxiod uot cxc:odi!ig six months in i\ 
vaQn;y ofan officx, tcachw or any 0 t h ~  e:n?loye:in thc Univzrsity. 

(1 1) The Vice-Chancellor shall exercise such othcr pDwers, as may be 
prcscrib=d, ior carrying out the purpaszs and provisions of this Act. 

- (12) Thr: Vica-Chanczllor shalI, at the cIozc of eaca acadsmic year, in 
- the manner przscrib~d in the Statutes, asscss and evaluaic the teaching, 

'P cxtcnsion and rcs;arch work done by the  mcmbsrs of the faculty. On suc;~ 
ass-,sim,:at 3r  evaIuati~n, if ths Yic:-Chancsllor js of the opinion that th: 
work and c~nducr of any 9:mjer of th* faculty is not satisfactory, he shaI1 
in the mamci laid do rvn In thc Statutes, initiate or cause to be initiated 
action against such zrnern bzr. 

21. Exuaordiaacy powers oi  the first Yic~Chancel1or:-(I) The h s t  
Vicz-Cnmccllor shall, . for a p:riod of rix m o n t h  from the dare of his 
appointment or such shorter period as may be determined by theChanccllor, 
have r i ~ c  followjng powers, namcly :- 

( i )  with th: previous appisval of ths Chancdlor, to makc- the- first 
Statutes to provide fopfuncrjoning of  the University; , . 

(ii) with th- p:cvious app;aval of tbc Chancallor, to cxtrtitutr: pro- 
visional authoiitics and, bodies and on their rewmrnendation. 
rnakerulezfar thcconductofthe work o i the -  University; 

L 



(iii) subject to the controI of the Cl~anccllor to make such financial 
arranpments and incur swh expcndi ture as may be necessary to 
enable this Act or any part thereof to be brought into operation ; 

(iv) with the previous approvtl of thc Chancellor, to make such 
appointrncnt 3 s  may be nccess;uy to enablc this Act or any part 
thereof to be brought into opera.:ion ; 

( v )  with thc prcvious approval of die Chancellor, to appoint commit- 
tees that he may think fit to disd~arge such of the functions as 4 c  
may direct; and 

(ri) to cxercise all or any of  the powers conferred on the Board by 
this Act or the Stafxtes. 

(11) Any order passed by the Vim-Chancellor in exercise of  the powers 
conferred OII him by clauses (i i) ,( iv) and ( v )  of sub-section (1) shall continua 
to give effect afcei the cxpiry of tho period spccificd under sub-section 
(1) l~nt i l  it is mdified or set aside by thc authority or body competent to 
deal with it jn accordanccwiththe pi-ovisionsoftl~c Act. 

22. Other officers of the University, and their gcneral terms and 
conditions..-(1) An oficer of an University referrcdto incIauscs ( i i i )  to (xi) 
of section 17 shall to be a whole time oficcr of the University and shall be 
appointed by the Board on thc recomcndations of the Selection 
Committee, as may bemnstitirted for thc purpose under the Statutes. 

(2) The saIary and allowances and other conditions of scvicc of such 
an oacer shall kc as may bc prescribed by the Statutes. 

23. Deans of Colleges.-(I) Each col1egc sha11 havc a Dean who shall 
bc responsibIo to the Vice-Cllanccllor for all matters mncctning his college. 

(2) Tho Dean shaI1 also bc responsible for the organisalion and the 
conduct of the residcnt instrtlctions ofthe departments of the coIleg,e. 

(3) Thc Dcm shall exercim such powers and pcrform'sucb duties as 
ntay be conferred or imposed upon him by thc Statutzs. . 

* 24. Director of Resiarcb.--(1) There shall be a Director of Research, 
who shaIl be nsponsi ble to the Vice-Chancellor. The Dircctor ,of Rcsearch 
shall also bc responsible for tl~c diiectyon and co-ordination of research 
programm&s as set fbith in section 33 of tIlis Act and efficient wo~king of 
the research stations. 

(2) Thc Director o f  Rcscarch shall excrcisc such po~vc1.s and perform 
such duticsasmaybc confc2!.edor imposed on him by the Statutes. 

25. Director of Extcnsion Education.--(1) There shall be a Dircctor Of 
Extcnsion Education, ~vho  slmll be rcsponsible to the 'Vice-Chancellor. 
He skdl also be rcsponsible for the horticdtural and forestry' extension 
programmc 8s set forth in sektion 34 ofthis'Act. 

(2) The Director of Extension Education shall excrcise such powers 
add peiform such duties as may -bo conferred or imposed on him by the 
Statutes. 



26. The Registrar.-(1) The Rcgistrar of' the University shall receive 
such remumration and othcr em.~lumcnts as may be plcscribed and shall p 

not, during the tenure of his officc, accept any remuneration or cniolurnents 
oiler than the prcscribcd remuneration or emo1umenis. 

(2) The porvers and dutjcs of the Registrar of the University shall be 
ns folloivs :- 

(i) to bc r c s p o ~ ~ s i  ~ l c  for the custody of the records arid the common 
seal ofthc Univers~ty; 

(ii) to bc the ex-"ficio Secretary to the ~ u d c m i c  Council 2nd to 
the Board ; a d  to pIact: bcfore the Council and Board all such 
infdrrnation as may bc necessary for the trwsacrion of busincss 
oi' the Couucil or the Boarcd as the case ]nay bc ; 

(iii) to receive appl icarions far -admission to thr: University; 
( iv )  t ) keep a pcr~nasieat rrwrd of all syllabi, curricuia and h%~mat -  

io 1 conncctcd thcre~vith ; 
( v )  to make arrsugements for the conduct of such t:xaminations as 

mly bc pressribed and to be responsible for thc due execution of 
a1 1 proesscs connectcd therewith; and 

(pi) r,> perf3 I m sl~ch other duties as may be prescribed or required 
fram timc to t inc,  by t h e  Vice-Chancellor. 

27. The Finance DTficer.--(I) The Fina~ice Officer shell manip the 
propcrty and i n v c s b c n ~ ~  of thc University and ridvise it in regard to its 
b a n d  p13iicics. 

(2) The Finmce OJEwr shall be responsible to the Vicz-Chancellor for 
;ill acwun:r:l matters of thc University jncIuding tfie p:cpatation and 
presentatiorl of'thc budget and statement of accounts. 

(3) Tin: Finance OBimr shall receive such remuneration as may bbe 
wescribed ;ind shall not, daring thc tcuura of his oficc, receive any 
;:cmuneratio~k or other eaoIumcnts o thec than the picscrihd remuneration. 

(4) The Finance Oficer shall-- 
( i )  unsurc that expenditure, not authoriscd in the budget, is not fr 

3  curr red by the Univcrsity exccpt by way ofinvestment ; and 
(ii) disallow any exi>znditure not warranted by the terms of any 

Siatutes or. 5):: which provision is required to be made by the 
Sd;itutes but ] t i : ;  not bee11 so rnzdc. 

(5 )  AII moneys bclo:~$ng to t6c Univcrsity shall be kcp.: in a schieduled 
jank approqrcd by the Brtzrd. 

E,rp~a~~~ion.-For the purposes of this gtb-section "scheduled ,bankH 
:mans a balk included ia the Sccmd Schedde lo the Iteserve Bank of 
India Act, 1334 (1 1 of 1934). 

28. Tltc Estate 0Efil:cr.--The Estate O B z r  of the University s ha11 be 
:-esponsiblc for the cu:;:ady, niai~itenarlce arid rnaxlagcrr~cnt of all the ,- - '~uildings, la rms, gardaas :md o th:; propcrties f chc Univer:;ity. 

. 29, TIIV Librarian.~(I) The Libmrian o f  the university shall . be 
jncharge of the Library. . , 
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(2) The Lihrerian of the University shall bc ;cjponsjble 'U c ~ l u  ' j l c e -  
Chancellor fur ;ill matter conczrning the Library. 

30. S t u d c n f ~ '  Wellare Officer..-- (1) Thc Stadents' Welf.tre Officer 
ahall have thc E,llowing dutics, nameIy :.- 

(i) to make arrausmcnts for the housiag of stadents; 
(i i) to di:'cct 3p:ogramrnc of  studm: cor~nsdIirlg; 

(iii) to a r r ang  for the cmpIoyment of studcnts in a c ~ ~ r d a n c e  with 
the p!ans approved by thc Vicc-Chanc:llo:.; 

(iv) to s~lpervise the extra-curricu lar activitis of the stt~dents; 
( v )  to assist in the placement of gl.aduatcs of the Unil;=rsjty; and 

.(pi) to orgtnise end maintain contact with the alumni association 
of thc Uniwrsity. 

31. ~o l le~es , - ( l j  The fallo~ving shall be cl,?stitucnt colIeges of th 
University :- 

(i) the College of Hort iculturc and Forestry Oachghzt, Sclan ; 
( i i )  such other colIeges as may be established by the University 

after the commencement oft his Act; and 

( j j i )  such Central Govcrmcnt institutions of horticulture md forestry 
rcsexrch, teaching and extension cdnl:ntion, in  Gio State of  
Himachat Pradesh as may be d:sircd to be integratcd as collcge o f 
the -University. 

(2) Every csllege shall cnm?;is,; such depwta~,:nts as may bc prcscri- 
bcd aall each department shaII bc assigned such s > ~ j j e c t s  of s:udy as thc 
Acade~nic Council may deem fit. 

(3) Thzie shall bz Hmd of each Dc3artmcnt ,vho shalf b.: responsible 
to rho Dzlu fa; rcsid:nt inst:uctio:ls, to tic Di:a:u~or . of lbsearcb for 
rescar~h, and tu th3 Dirzctor 3f Exteasifin Ed~cation iirr cxtcnsion educatiou. 

(I) The Head of each D:gsrtmsnt shall be iclected by the Vice- 
I Ch-11c:llor and x>yinb:d by him with t h j  approval .sf the Bo;lrd. 

(5) Thc dritiz;, po wars and funztious of Heads of D~partrncnts~shall bo 
such as may bz pi'cscri bed. 

32. ExperiraentaI stations for research.-41,) Subject to th,: provido~ls 
of thc Act and thc  statute^, the existing expcrim:~tal stations, sub-stations 
of tb Solan ,ipricuituraI Csmplex of Hirnxhl1'rad:clssh I<> isbi Yishva 
Vidp~Iay~i shall fa rrn part of the Uaiversi t y  inarporated under this Act. The 
Uniyxsit y mn:r institutelstnrt new e:r?eriment~I stations, sub-statio~s 
andlor expand or give up the existing ones. 

(2) Thc Govemme!lt miy trmsfer to the University . e-xperirnen taf 
stations and resaarch schemes of the related dcpzrtmznts from such date ;u 
the Gavzrns:nt may by notifi&tion sp3:ify. 

33. Horiicrltural and foresh.~  research programme.-(I) Subject to 
the pfovisions of this Act and the Sututes, thi Univctsity shall carry on 
research co.znc>:tcd -prilmrjl:,r to th  : problems of horticuIture, forestry and 
allied :;cionces f ~ r  the benefit ofthe rural population ofthe Stat:. 
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(2) Tha Udiversity through Its ,research organisaiion - shall be tbc 
principaI agency of control over rcscarch activjiies. in horticulturc, forestry 
and allied s c i ~ 4 n ~ s  in the State. 

34. Hortictlltural and foresfry extension education programme,- (1) 
Thc horticulturc and forestry extension education programmes of thc 
Ufliversity shnll makc useful info in~atiun bascd upon tho  f ind ins  of  
research available to orchardists, [armors and others, to help and solve their 
pro bIems. Tr shall conduct demonstrations and training programmes for 
the benefit of students, orchardists and farmers. Estcnsion ducat ion shall 
he co-oydinatcd with the other. functions of the University and otber 
appropriate agcncies ofrhe State. 

(2) Thc University shzll bz responsi blc for the horticultural and 
foicstry extension edxation activi tics in the Statc ncc2ssary to disscminatc 
and dzmonstrate to orchardists and farmers thc findings or" ho~ticuItural 
and forcstry research on improved practices esscntia1 to improve rural 
living and to increase production with special colphas is on fruits, vegetables 
,nd farm foresty. 

35, Appointment of teachers, officers ind staff.--([) Subject to the 
provisions of this Act, the members of the staff, other than teachzrs o f  the 
University, shall be appainted by the Vice-Chancellor with thc approval 
of the Board and thc teachers shall bc appsinted by the Borad on t he  
rccamrnsndations of the Selection Co mmittce as may bc constituted under 
the Satutes. 

(2) Except in cases otherwise provided f i r  in the Statutes, every salaried 
officer and teacher o f  the University shall bc appointed under a ' written 
contract. The contract shall be lodged with the Vice-Chancellor and a mpy 
thereof shall be furrushed to 'the officer or tcacher concclncd. Ths contract 
shall- not be inconsistent midl the provisions of this Act and t h c  Statutes 
for the time bcingin force in reIation t o  the conditions of service. 

(3) The p r b ~ i u t c  for sdcction of o%cers, teachers and other ernpIa- r~ 

yees of  the University, unIess othorwis: provided in thc Act, shall be as 
prescribed. 

36. TransTer of asset: and liabilities,--(I) On the commencement 
o f  this Act, th: ass:ts' and li15ilitic; of t he  existkg Solan Agricultrual 
C3 n>bu of th.: Hinz3h:rl Piad:;h KrisCli Yishva Vidyalaya shalt stand 
tc;clqfirrzd to aad shsll vssi i.1 th: Ugivmity incsrporated uadcr this Act 
far all iatcqtsand purporos. 

(2) Ths cash balmc? whether in .tha form of cash, bank or sccurity 
d-:ol;itj a23 I ~ ~ ~ T V C  F U T I ~ S  h ~ l d  by the Himachal Pradesh Krishi Vishva 
Vid yalaya for its Solan G~ricult ural C o m p l c ~  shall stand transferred to the 
University incorporated uodcr this Act immediately after the commenm- 
nlent of this Act. 

(3) Every contract made by the Himachal Pradesh Krishi Vishva 
Vidyalaya for , Solm Agricultural C~nzplex, bcfore the commencement of ... 
this Act; shnll, if subsisting a t  such .cornmencement, be decmed to have been 
made by thc University hcorpo rated under this Act. , 
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(4) The provident Cund and accoun:~ therzto of evcry official or other 

1 employezs of tho Himachal - Pradssh Krishi Vishva TidyaIaya Solan 
Agricultural Complex ha1 l stand tra~isfered to the Univcrsity i~icorporatcd 
under tliis Act in which he has bcen posted on the commenceinent of-this 
Act. / 

37, Legel proceedings.--If at the cornnlenccnient of this Act, any suit, 
a p p a I  or  other procce~iings of nhatcve~ nat urc is pending by or against 
tbt: existing Unjvcrsit:~ in respect of  jrs Solnn Agricultural Complex, the 
same shall not abate, bc disconlinued or be in any way prejudicialIy 
affected by reason of di1;ision of the existing University, but tbe suit, appeal 
or other p~oceedings may bo coritinucd, prosecuted or enforced by or 
again st the University incorporated under this Act. 

38. Transfer of rmp1oyees.--(I) All teachers, oficers and othcr 
employees of the HimaciaI Pradesh Krishi Vishva Yidya Iaya working in the 
Solm Agricultural Conlpbx holding o fficc as such irnmcdiately before the 
appointed day, shall on and from such day, become thc teachcrs, officzrs 
and othcr em?lops of the Uni~c:sity. 

(2) Evcry teachcr, officer and other crnployee inherited from thc  
fimachal Pradesh Ktisii Vishva \Jidyalaya under sub-section (1) shall hold 
and continue to  hold his  o E c e  or si:rvicc in the University on the samcterms 
and conditions and 114 11 tho samo rights to psnBon, provident fund, g~atu- 
jty and other msftcrs a s  were admissible to  him in the Himachal Pradesh 
Krishi Vishva Yidyalaya on the d ~ y  immediately preceding the appointed 
day: 

Provided that such an inhcritcd teachzr, officllr and other omployee shall 
have the right to opt ?or the service conditions as may be settled by the 
University: 

Provided further that in the 'event of any dispute or dificulty in the 
matter of implementation ofthe provjsil~ns of this section. die matter shall 
be referred to the Goverrimcnt, the decision of which shall be final : 

c Provided further that in msc of extreme hardship an e?~ployec of the 
Upivzrsity may rcque-it .for his transfer to  the HimachaI Pradesh K:ishi 
Vishva ~idyalaya, PaI~mpur and vice-vcrsa and the matter will be decided 
by the Vice-Chanczllots o f  both. the Universities - and in case of dis- 
agreement, tbc rnattc; will be referred to thc Government whose decision 
shall be final:  

Provided furtlicr. that if the Vice-'Ch~cellors of thc Himachal Pradesh 
Krighi Vishva Vidyalajri and this University considcr that in the, intcrcst,of 
teaching a particular member of :he facuIty is to be transferred from one 
Univcrsity to the o t k r ,  such transfcr ma-j be done with the prior approvaI 
thc State Government. 

. . 
' 39. Retirement anr! other conditions of service.-Save as providcd in 
scction 38, the age OX icliremcnt: and other conditions of service of evcry 
oficer, teacher or othcr employee of the Uni7rersity shall be such as may 
be prescribed. 

L 
- 40. Pension and provident fuqd.--(1) ' The Univcrsity.' shall constifute 

for the benefit of its o Ricers, teachcrs, clcficai staff and othcr employees 
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in such manner and subject to such canditions, as mey bc prescribed, such 
pension, insurance md provident fund as it may dcsm fit. 

(2) For such psnsion, insurjnce and pi,) rident fuad so co~istituted by 
the Univcrsity, the Government nicy declare that provisions of the 
Povident Fund Act, 1925 (19 of 1925) shall ii~rply to such fwd r.s jf i t  wcrc 
a Government Provident Fund : 

Provided t h ~ t  the University shalI have power to invest the provident 
fund amount in such manner as i t  may determiilc. 

(3) Persons in Government scrvices t ransbred  or re-cmplo yed in the 
University shall be governed undzr sltch terms and conditions as may be 
agrecd to betwvecn thc Universityand rhc Government. . 

41. Tribunal of' arbitrat ion for disputes be hveen the U~~iversity and staff.- 
Any dispute arising out of contract between the University and any oficcr 
or tcacher or employee of the Univcrsity shall, on the request of the 
office1 or teacher or employee conczrned, 11: referred to a tribunal of 
arbitration cbnsisting of onc member a p p o i ~  ted by th.: Board, one mcmber 
nominated by the cmployee conczrnzd and an umpire appointed by the 
ChancelIor. Thr: decision of ihc t ri  burial sha I1 be fjn;il and no suit shall lie 
in agy civil caurt in res;lect of the matters decided bit the t r j , b ~ a l  Every 
such request shall be deern~d to be a subrlissjon to arbitration upon the 
terms of this section within tha meaning of the Arbitration Act, 1940 
(10 of 1910) and all the provisions of the szid Act, with thc exception of 
section 2 therco f, slialI apply accordingly. . . .  

42. .Funds and aranfs.-(1) GerrernI Ftrtrd.--Tile Universj ty shall 
have a General Fund to which shall be credited- , . 

( i )  i n c o ~ e  from fccs, endo~vmi:sts, grants and finom proper tie: of the 
University ir cluding hosteIs, cxperi~ncntal statians and fads;  

(ii) cohtiibution or grants which sha!I be made by the Governmcnt, 
on such conditions as it may impose; 

(iii) grants, donations and benef~ctiaii,; ;and , . 

- , ( i v )  other receipts; 
(2) Fortttudiion Fund.-(i) Thc Univeisir shall fol.m a fund callcd the 

Foundation Fund fcom conttibution and grants mndc by the Central 
Statc Cisvernments for being credited to th3: fund a:ld such other, sums 
from the University which may be credited to the said fumd. 

(ii) The moneys in the Foundation ITund shall be invested in Ihc 
iecmities mcntioned.or rcferrcd to in claust:: (a) to (ti) of section 20 of the 
Indian Trusts Act, 1882 (2 of 1882). 

(iii) It shall be competent for the University, jjl furtherance of its 
objectives, to acwpt grants from the Govercment of Hiinachal Pradzsh o r  
i~riy: 0 t h  Statc Govcrnmmt or the Ccrtl rd Govur..~ment or staiutorY i' 
bodies, endowments or  donations undcr such c6ndiiicmns aj may be a P e d  
upon between thc Univcrsity and the grantor or doaar. 

(31 ~Mu~~ngn~ le t~ t  cf oft!~rolds.-Thc Gerut.ra1 Fund, Foundr.tion Fuud 
gad '  o-her funds of the University shall br: nlanagcd accordhg to such CI 

provisions as may be laid down by tbc Statu:cs. 



, (4) Gavcr~~nr<t~t  Grmrs.--S;l'ljcct to av~ilability of funds, the State. or - Gr l t ra l  Gavzrnmznt shall e v ~ i i  ysat make non-lapsablc I ump sum-grants 
to University as fa1 1 0 ~ s  :-- 

I* (a) a grant nd t less tha.3 the ner expcndit ure incurrzd in the Solnn 
Agricul turai Conlpt t:x of Himachal Pcadesh Krishi Vishva-Vid- 
yalap on such of tht: activities of thc institution of the horticul- 
ture md iorestry ;.rid other Govzrnment departments as were 
transfcrr-ed either t o  fhc Himachal Pradcsh University or the 
Himacbal Pradesh PIdshi Vjshvn Vidyalaya and be transferred 
to the Univ~rdty from t inu to time; 

(b) a giant 11ot less thal the estimated nct expenditure of pay and 
allo~vances of the cuontjngcncies, supplies and scrvices of 

- t he  Univer jity other than i n  respect of the activities in institu- 
tion refcrrud to in cla 1 sc (a); and 

(c) an annua; increase i r ~  pant to mcet such additional items of -ex- 
pcnditure, 1-ecurring 2 nd non-recurring, as per requirements of 
the Uni-~ccrsity on account bf ncrv schemes and programmes, 
revision of scales, acrem~nts, increase in dearness and oacr 
allowances. 

43. Finance Colnmittee,. its powers and duties.-(1) - Thc Board shall 
constitute a Finance Committet consisting of.- 

(i) the Vice-Chancellor, who shall also be the ex-oflcio Chairman 
oftbe Committee; . 

(ii) the Fin;mce Sccret~ry to tho Government of Himachal Pradesh 
or his rcprescntativc; 

(iii) tha Heeds of Govenment Departments of Horf iculture, Fo- 
resis and AgricuIti re; 

(iv) a m~mbci chosen by the Board from amongst its non-official 
members; and 

(v) the Financ3 Officer- -Member-Secretary. 

. (2) The Finanace Cornmittcc shall havd the folIowing powers, namely:- 
(i) to examine the annuaI accounts of the Univcrsity and to ad- 

vise the Board the:c:on; 
( i i )  to examine the an11ua1 budget estimates and to advise the 8aard 

thereon ; 
. (iii) to -review rbe finarruja1 position, of the Universiq from time to 

time ; 
(iv) to makc recommendatiozs to tho University on all matters rc- 

lating to rhe finan 3% of the Univcrsity ; and 
( v )  to ~ n a  ke. recornrner datons to the Board on all proposals involv- 

ing.cxpmditure for which-no provision bas bcen rnade in bud- 
get or which involvcs expenditure in exccss of rhe:amount pro- 
vided in the budget. 

44. h u a !  and audit rep,&.-(1) Thc University shnI1 prepare once 
in cvcry L ; U ~ C ~ Z I I  year, in such form and at such time as may be directed by 
the State Government an mtual giving true and full account' of 
j ts activities during -he previoes financial year. 

. . 
(2) ~ k e  ;erounts of t h o  Univarsi~. shall. be prepared by the 

I Finance Officer under the dir~-ction of the Vice'-CIiancelIor and- d1 the 



money acsiuing to or rcceivcd by the University from whatever source and 
all amounts disbursed and paid by t l ~ e  Univcrsity shall be entered in t 

the acconnts, 

(3) Tile accounts and the balancesheet of the University shall bc 
submitted by the Vice-Chm~cllor through the Boa,:d to tbe Government 
which shall cause them to be auditcd by an agcnc? specifica1ly autliorised 
in  this behalf by the State Government fmm time to time. 

(4) The accounts, when audited, shaII be printed and copies thereof 
togcther with audit report, shall be submitted by the Vice-Chancellor to 
the Board, which shall forward the said audit repor-c along with the annual 
report prepared under sub-section {I), immediately after the closc of cach 
financial ycar to the Governnlcnt with such wmaents as it may deem fit 
and the Govcrnrncnt shalI. as soon as may bc, after furnishing of these rc- 
ports by the University ro it, but witbin a period of nine months after the 
close of the financial year to which the- reports per rain, cause such reports 
laid before the State LegisIalive Assembly. 

45. Construction of reiercnccs to existing University in any document 
etc.-Any reforenee to tho existing U~livcrsity in any law, other than this 
Ace or in any contract or othei instruruent, shall be ~~nstrued,-- 

(a) i f  such rcferenm relates to any assets or property heId by the 
cxisting University rbr its SoIan Agricultural Complex, as a re- 
rercn~e to the University inco;p ~ratcd under this Act'; and 

(b) in any other case, as a rofercnc: to the llimachal Pradesh Krishi 
Vishva Vidyalaya. ' 

46. Obligations to b e  discharged by tho Himachal Pradesh Krishi Vis- 
hva Vidya1aya.-Any obligation ins\lried, before the appointed day by the 
existing University to confer any dcgrcc or other acadcmic distinction on, 
or ta issus any diploma or o h c t  certificates, to any person or to issuo any 
copy of -any degr*, diploma, certificata, marks-shect or other documents 
to aany parson shall, aftec tIkc appojnicd day, bc thc obligation of tho 
Hi mzcluI Pradesh Kris hi Yishva Vidyalaya. 3 

47. Settlement of naresolved disputes.-If any dispute arises by reason 
of the incorporation of the University, such dispue shall be resolved in 4 

the first mstan& by tho Vice-Chan*Ilors of theexisting University and the 
University to be jncorpoiated and in th2 event of failurc of such W ce- 
Chanmllors to arrive at an agreed salutio~i with reg;l-d to any such dispute, 
the matter shall be referred to thc Government, decisiod of which shall be 
6nal  and binding. 

48. Delegation of powers.--The Bonrd may delegate to any officer 
or authority of the University ally of I-he powers conferred an it by this 
Act or by thc Statutes to lx exercised subject to such restrictions and con- 
ditions as may be. 4- 

.C 

4.9. Constitution of ad h oc corn1 t tee.-Notwivith5tanding anyt hjng con- 
tained in this , Act and until such time as the authoritips are duly constituted - 



the Vie-Cbanccllor may, subject to thc prior approval of the Chanwllor 
or of t l i ~  Board after it has been constituted, appoint committee tempora- 
rily to cxerciso, pzrform and dichargc any oftlic pcwers, functions and duties 

4 of suchauth~i~itie~ underthis Act. 

50. Disputes as to constitution of University authorities and bodies. 
If any question arises as to whcthcr any person has been duIy elcctcd, no- 
minatcd at appointed or is er titlcd to be a member of any authority or other 
body of the University, the matter shall bc rcfkrred to the Ch,mcellor, whose 
decision thcreon shall be find: 

Provided that before taking any such decision, the Chancellor shall give 
the pclson or persons affected thcrcby reasonable opportunity of being 
heard. 

51. Transitory provisions.--(1 ) Subject: to the provisions contained in 
sub-scction (2), in the year of the establishment ofthc University, certifi- 
catcs, diplomas and degrees, nlcdals and other distinctions to the students 
passing out from the collcge and other inst itutious at tachcd to the  Solan 
Agricultural Complex shall be awarded by thc Hirnachsll Pradcsh Krishi 
Vishva Vidyalapa and thcreaftcr the University incorporated undx this 
Act shall award certifiates, diplomas, kgrces, rncdals and other distinc- 
tions ctc., as may bc prescribed. 

(2) Till such time as the tirst batcli of studcnts or" the B.Sc. (Hortjcd- 
ture) from the University incoiporat cd undcr this Act cntcrs the final yeat of 
thcir respective degrees, thc  srudcn t of thc B.Sc.(Agriculrure) already enrol- 
led in the Himachal Pradysh Krishi Visllva Vidyala~a at Solan Campus 
shall continue to receive czrtificates, diplomas, dcgrees, medals md other 
distinctions froin the Himachal Pradssh Kris hi Vjsl~va Vidyalaya, Palampur . 

52. Removal of difficulties.-(1) If m y  difficdty aiiscs in giving cfict 
to the provisions of this Act, the S t ~ t c  Govcrnmcnt may, by order pubIi~h- 
ed jn thc OficiaI Gazctte, . makc such pl ovisions not ii~co~isistent with the 
purposcs of this Act as may appear to it to be necessary or expedient for 

G removing the difficulty: 

Provided that no such order shall be made after the cxpiry of two years 
from the comrnenccment of this Act, 

(2) Every order published undcr this scction shaII, as soon as niay bc 
aiter its publication, bc laid before the Slate LegisIature. 

(3) No order made undcr sub-section (1) shall bc called into question 
in any court of ]arv on the ground that no difficulty as is refcrred to in the 
said sub-section existed or was rcquired to be removed. 

53. Statutes. --Subjcct to rhe provisions of this Act, the Statutcs of the 
University nlay for any matter and s h ~ l l ,  in ~articular,  provide 
for thc following matters, narncly:.- 

(a) the constitution, powcrs and dutiesofthe autl~orities ofthe Uni- m 
versity; 



(b) thc selection, nominaf ion, apgointment and con tinuance in office 
h 

of thc members of the authorities of the University and of tbc 
officers, tcachers and othcr clnp1oyccs of thc Uni~crsity, including r, ' 

rhc fitling up of vacancies and all other mat i t i .5  rcla1:ing to 
t heso antl~oritjes and oficers, tcacbcrs and othvr employees for 
\trhich it may bcnecessnry oi dcsirablo to providr: ; 

(c) the constitution of the Selcction Committee for nla8ing recommen- 
dations to the Board for apointments under the Act; 

(d) tile dcsiguatjon, the manner of appointment, the powers and th 
duties of the officers ofthe University; 

(e) establishment of  division/dcpartments of teaching i n  tlie facullii. ; 
(f] procedure ofsppojntmcnt, emoluments and conditions of service, 

oftht Viw-Chancclluc and his powers; 
(g) the classi6cation and t lle manner of a?pointmmit of te:~ch'ers ; 
(It) tlie constitution of gratuity or providcit Eund or both for tbc 

bcnefit of uflimcs, teachers and othcr eniployees of thc Univcr- 
sity; 

(i) thc institution 13 f degrccs tiid diplomas ; 
6) thc confern~chro f honorary de~rees ; 
(k) tile establish~ent, amalgamation, sub-division aud abolition of 

dupar t ments ; 
(1) the establishment: and the abolition of i~ostels m;~intaincd by the 

University; 
(m) the instituti0.1 of fclloriships, scholarships, rucdlls and prizc5;- 
(11) t;le mabltcnance ofa register ofgrad~ates; 
( 0  the adrnissioll of studci~ts to the University and their enrolrnzn:nt.and 

continuano; as such; 
t ~ e  courscs o< study to be laid down for degrees and dipIomtts af 
 he Univcrsity ; 

rile conditions u d e r  wbich students sbaIl be zdmitted to fhc 
dcgrec. diplo nla or uther courscs and the nrmei  in which the 
r;xaminrrtions are to be held aud thc eligibility f ~ r  the award of > 
degrees and di2lomas; 

tile conditions of residence of the  students of thc University and 
the levy of fezs for residence in hostcls rnaintajned by thc Uui- 
versity ; 

ti ~e rccognj tiirn and supxvjsion of hostcls not maintained by the 
University; 

tl te num bor, qtralificat ions, crnolun~ents and othcr conditions of 
serviceof officers, tcschtrsand othcr crnployecs of thc University 
and the preparation and the nlaintcilance of'record of thcit arvjccs 
:ntd activities ; 

t ~ c  fees wbich may bc chzrged by thc University; 
Ir 

t IC remunc:a tion and nllow~nczs, inclr~ding tmw:lling and daily 
I. 

;illoira~~ms, to be paid to  persons emplo ycd on r11e hmincss of 
the University ; 

thc .wnditioar; for the award of fclIlowships, scholarships, medals, U 

prizes, stipei~ds and fee cancessions; 



(.T) modc of execution of  contracts or a~rc:ments by or on behalf of 
thc University; and 

(!I) all o-llcr mztters which by this Act are to bc or :nay be pro- 
vid:A for l ~ p  rhe Statutes. 

53. Statutes how msdc.--(1) The Roard may, Fom time 10 timc, make 
new or additio~tal Statute; and may amend or repeal the Starutes in the 
manner hercinnfter provided i : ~  this section. 

(2) The Academic Council may propose to the Boi~rd thc draft of St* 
tutcs a ~ d  such draft shall bl: considared by the Board at i t s  next mccting: 

Provided that the Academic Council shall not proposc the draft of any 
Statutes or any amend-ncnts o f  a Statute affecting the status, powvcrs or 
constit.ltion of aay authrity  of the University llntil such authority has 
been given m o?ps.-tunit? to exp:ess ils opinion upon thb proposal, and 
any opiniog so exprcsseri shall b: considered by th.: Bozrd. , 

(3) The Board may consider any such draft ss is referred to in sub- 
section (2) and pass the prop.)~cd Statutc? or reject or rcturn it to the Aca- 
demic Council for reconsideration, eithcr in whole o i  in part, togcther with 
any nnlendrnent which it may suggcst . 

( 4 )  (a) An:r rnernbcr of the Board may propd:;c to the Bo::rd the draft 
of any Statute rmd the Bosrd may either accept oi icject thc proposal if it 
rclatzs to a mn:rtcr not I"aIIing within the pu iv i e~v  of the Acadzsic Council. 

(b)  In case such a draft relates to a matter nitllin the purview of the 
Acadornic Cwncil, the Board shall ~~efcr i t  for ccn:;idcration to the Acadc- 
mic Council lvhich may cithcr report to  thc Board that it does not approve 
the proposal, vrliich, then, shall be deemed to have llwn rejccrcd by  the Board 
or submit the draft to thc Board in such form as thc Academic Council may 
approve and tIic provisions of this section shall nppl y in the case of the draft. 

4 (5 )  Every new Statute or addition to the Statr!tes or any amendment or 
rcp:al . 3 f  a Statute shall rcquire the apnioval of the Chancellor who may 
accord his a s s e ~ t  thereto, or withhold asscnl, or return the samc to the Board d 

for consid: ration. 

(6) A new Statute or Statute amendhg o( repeding an existing Statute 
shall have no validity unless i t  Jlar bscn assented to by the Chanc:llor. 

(7) All Stetntes made under this Act shall bo pubIished in the Oficinl 
Gazette. 

jj. Rego1st;ons.-(I) Any authority of the University m.zy mxke Re- 
gulatioli~ consistegt~vivith this Act and the Statutes for.-- 

(a) laying down the ~prosedure to b: observcd at its meeting and the 
numbar, of members requircd to  form a quorum ; 

(A) providing for all matters which by th is  Act 'md th:: Statutes are 
to b: provid2ri for by t i l t  Rigdations; an3 

(c) provi.i;ns for any other mattcr soblycol?,:er~ing the authority and 
not provided fgr by this Act and the Statutes. 



(2) Lvury au1ho;ity of the University shall makc regulations providing n. 

fa: thc&ivingofn~tic:to thz m~mbs;sofsuch authorjtyofthedatesofmcet- 
i n s  and of the business to be transacted a t  meetings and for keeping of rc- G 

cords of the proceeding o lrhc meeting. 

(3) The Acidcrnic CounciI may. subject to tha provisions of the Statutes, 
ma kc Regnlatiu ns providing for Courses of study, system of examinations, 
and dcgrzes iud diploma? of the University, aftcr receiving drafts of thc same 
from the facttltics conccrned. 

(4) The Acadsmic Clobmcil rnay not altw a dmft rtceivcd Firom the 
G~cuIties, but may reject or return it to thc faculties for furthcr considera- 
tion togetbr wit11 the suggtstions of the Acadcmic Co uncil. 

(5) Thc Board may direct the amendment, in such manner as it rnay 
spec;ify, of any Regulation mndc undsr this scction or tho annulment of any 
Rcgnlation made under sub-section (2) consequent upon the estabIishment 
of Dr. Yasllwnnt Sin& Parmar University of Horticulture and Forestry 
Solan. 

56. Amendment of thc Himachal Pradesh Krisbi Vishva ITidyaIaya Act, 
1978.-From the allpuinted day, thc Himachal Pradcsh Krishi Vishva Vid- 
yalapa Act, 1978 (30 of 1978) shall be an~endcd to the extent as given in 
column (3) of  the ScheduIeTT to this Act. 

57. Rcpeal and saving.-(1) The Dr. Yashwant Singh Parmar Uni- 
~ e i j i t y  o f  HoiticuIturc add Forestry, Solan Ordinance, 1985 (3 of 1985) 
is heroby repealed. 

(2) N~twjthstanding such repeal, nnything done or any action takcn 
undx tho said Ordinanm shall bc deemed to haw bcen done or taken undcr 
the corresponding provisions of this Act as if this Act had comc into forcc 
on the day on i ~ l ~ i c h ~ u c h  thing was donc cror action was taken. 

[See clause (q)  of section21 

~ i s t  of IIor/i~rrItlrrrtl U I ~  Forcsrry Reseurclr Stations of Solall Agricl~lrlrlrral 
Complex to be rake11 over 6)) r l ~ e  Dr. Ynshi1atrt Sirrglr Pnrttmr University of 
Horticnlttire atrd Forclsiry, Salarr. 

A. HORTICULTURE : 

I.  VcgctabIe Research Station, Knlpa. 
2. Tcmpcratc Fruit Rcswrch Scation, K o k l l ~ i j  (District Sbimlrt). 
3. Regional Fruit Rcscarch Station, Mashobra (Distric! Shimla). 
4. Raisin Grapes Rcjcarch Station, Sharbo, District Khnaur. 
5.  Regional Research Station (Hwticul-ture) in dry tcmpeiato q: 

arza, Tabo, District Lahaul and Spiti. 
6 .  Fruit Rescarch Station, Kandaghat, ~ j s t r i c t  Solan. 
7. Bec-keeping and  ort ti cultural Rescarch Centre, Nagrota CKangral 

u 

so far it cstcrs to the M C ~ E  of horticdture and f ~ r c s t r y  resear cb 
S .  Regional Research Station, Dhaula Kuan, District Sirrnaur so 



it ixitcrs to the needs of hoiticulture and forestry research. 
9. Vegetable and Crop Re.;carcb Station Bajaura, District Kullu so 

far it caters to  the needs of horticult~tc and forestry research. 

B. FORESTRY: 
Forest Rcscarch Stations]Nurszries located at Banikhct, Bhanota and 

Kalatop (District Chamba), Ra~npatwala (District Sirmaur), Mrtnali and 
Ekthala (District Kutlu), Sharbo, Holta and A kpa Skibba (District Kinnaur) 
and Nihari (District Bilaspur). 

(See section 56) 
-I ---I----- .------- --- ------ +-A 

SI. Section Extent of modification 
No. 

1 2 3 
c ----l--+---c,.t----ccct-t--- ------ 

I .  Long title the sign and words ",including horiticnlturc" shall 
be omitted. 

2. Preamble the word and sign "horticulture,", shall be 
omitted. 

3. 2 (0) in clausc (c) the words and sign "inchding- pro- 
duction of a11 the liorticultu~al crops, forestry in- 
cIuding farm forestry'' shall be omit tcd. 

(b) in clause (d) for tho ward and sign "sericulture,", 
the word:; and s i s s  "vegetablcs, mushroom grow- 
ing," shall bc substituted. 

(c) in clause (k) the sign and ~ h c  word, "forestry" 
shall beo~nittcd. 

4 (a) in sub-suction (I) the words "and horticulture" 
shall. be omitted. 

(b) in sub-section (2) for the word and sign &'horti- 
culture,", the words and signs "vegetabIcs, mus- 
hroom gruwing," shall be substituted and the words 
and s i p s  "forestry," and "sericdtur~", shall be 
omitted. 

5 (a) in sub-section (1) the words and signs "harti 
cnlture," and "forestry, " shalI be omitted. 

(bl in sub-section (2) the sign and word ",Horit~ulture'' 
- shall bc omitted. 

7 (a) in sub-scction ( I )  thc words "and hariiculture" 
shall be o jnittcd. 

(b) in sub-section (2) the sign and word ",horticu1- - 
t ure" shall bc omitted. 

(c) in sub-section (9) thc words and signs ",horticuI- 
turc," and ", forestry" shall be omitted. 

t .  (dl in sub-section (17) the word and sign "horticul- 
ture," shalI be omitted. -- -- - . _ _ 



-------- 

- 2 3 - 
.-----.----------A ----- 

L 

10 (a) in cIause j iv )  of sub-section (2) for the word "foili" 
the word "two" sit: 11 bc sul):;:itutod and the sig!u 
and words ", horticulture, fc)rc~rs" sh:ilf be omlt- 
tcd . 

(b )  in clause (ri) of sol,-section (2) for the word "hor- 
t icnlture", the words "animr l husbandry" shall 
be substitutcd. 

14 in sub-section (1) the words "and Forestry" shall 
be omitted. 

21 -A (a) the brackets and figure "(1)" shall be omittcd. 
(b) sub-section (2) along with the Explanation shall 

be omitted. 
24 for thesign "."ocar-ring insub-section (l),the sign 

"." shall bc substituied and theicafter the existing 
provisa shall be omi ;ted. . 

25 jn sub-section (1) the words "but in ,relation to the 
Agrjcultutal CoIlebc, Solan, the Director of Rc- 
search shall be responsible t o  ihc Vice-ChmmlJor 
through the Pro-Vice-Chancello;" shall beomitled. 

32 the existing clausc (;i) of sub-scction ( I )  shall be 
omiHed and subscqi~ent clan~es (iii) and ( i ~ )  shall 
'be rcnurnbered as clauses ( i i )  and (iii). 

43 in clause (a) of sub-y:crion (41, tllc signs and words 
", horticulturz, f o ~ e s  :" shall bc omitkd. 

14. 44 in clause (iv) of strlr-scction ( I ) ,  the s ips ,  and 
words", HorticuIllture, Forests" shall be omittcd. 

--__1---__ - -__--- 
THE HlklACHAL PRADWH ENTICRTAINMENTS DUTY 

(AMENDMENT) ACT, 1986 
[Act No. 19 of 1986)' 

ARRANGEMENT OF SECTIONS 
- Sections : 

I .  Short title and commencement, 
2.  Amendment ofscction 3. 

[Received the asse~~l of tile Gover~tor, Ilirnacl~al Pradf ,~ l~ ,  on rhe 71h 
Scptenrber, 1986 and IVOS pl/bljsJreCI ir~ R. H .  P. Extra., date0 fhc 20th Scp- 
tembo; 1986 at page 15331 

An Aci j r r r l~er  to ametld rite Hin1ncb/rd Pit!tleslt Etrtcrini~~metrrs D ~ t f y  Act, 
1968 (Act No. 12 of 1368). 

- BE i t  enacted by the Legislative Assembly of Himacllal Pradesh in thc -.- ,- 
Tbirty-seventh Year of the Republic o f India, as follows :-- 

1. Short title nnd commcneernent.-(1) 'This Act z a y  bc called the 
Himzchal Piade~h Enfcrtairlpcntq Duty (Am:.ldm:nt) Acl, 1986. 
,- - - 

0 

1. For statem ent of Objects and Rcssons sce F..H P. '.Extra, 16-8-1986. p%gc 1360' 




